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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) to (c). The State
Government have reported that some extre-
mists have recently been arrested. Some
documents have also been scized from the
persons  arrested. Investigation is in
prograss.

Explosivn In Delbi

2000, SHRI D. N. PATODIA : Will
the Minister of HOME AFFAIRS be pleased
.0 siate :

(a) whetlier it is a fact that expolsions
have been reported from many parts in the
capi‘al during the last two months including
one at the Hauz Khas on the 11th July,
1970 ;

(b) whether this was believed to be the
handiwork of the Naxalites who have created
a strong-hold in the Delhi  University
Campus ; and

(e) if so, Government’s reaction in
connection ?

this

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT): (a) According to information
received from the Delhi Admunistration, an
explosion took place at Hauz Khas on July
10, 19.0. A case under Section 6 of the
Explosives Act and Section 427 1. P. C. has
been registered and  investigation is in
progress. No other instance of explosion
has come to the notice of the Delhi
Administration during the last two months.

(b) No Sir.
(c) Does not arise.

12.00 hrs,
CALLING ATTENTION TO

RE :
MATTER OF URGENT PUBLIC
IMPORTANCE
(Procedure)

MR, SPEAKER ;: We now take up the
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Call Attention Notice, Shrimati Tarkeshwari
Sinha,

SHRIMATI TARKESHWARI SINHA
(Barh) : Mr. Speaker, Sir, this is a very
important matter. From the press reports
we find that the Government’s reply about
this verv matter in the Rajya Sabha yester-
day was unsatsfactory and we feel that no
useful piopose is likely to be served by
another reply of the same snatuce, of their
indifferent and cavaliar attitude, here. I
have got a copy of the statement that one
of the Ministers there wili read out. It is
the same statement that has been made in
the Rajya Sabha. Therefore, we feel no
useful purpose will be served by making this
same statement here. [ would request you
to convert this Call Attention Notize into an
adjournment motion, We have already
given an adjournment mation. [ hope, you
will concede to this request.

st wew fagrdt amddt (aqaR)
S5 FAA FIHT T 1A A w777
78 & Wa @gT 30 WrAA § R A
fargr ®Ar TzAr § W1 wifggad s@ A
oY 7y e 2 3 1% A A W F Ao
FY qraATaY 1 TEIT FAN TEMN 2
o feems Afes & @z QU F&F @
gFAT ¥ | 4 AR T AT FrElarfeee
wieT gt A4 ¢ aFA g @ w9
i Y ag w1 S

wre T gan fag (739%7) @ a@lew
Laci]

it wew fagrQ aodat @ garR AIH
¥ w1 wrfaw gdaa AT § SawT A
gTai Waa ¥ agw X1 g 99
g #t farer A H AT AY
7g Tt #1 woA A4 &, @ A At
FT ATH § W1 @ATHT & qATH B AR

¥ | ag aga WA &

SHRI NATH PAl (Rajapur) K Mr,
Speaker, Sir, 1 would like to plead with you
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[Shri Nath Pai]

1 have given a Call Attention Notice and
also an adjournment motion and my name
appears in the list of those Memkers who
have come in the ballot on the Call
Atlention Notice. None-the-less, 1 want
to plead with you strongly oo this very
impotant matter.

Sir, it is not a question of mere eliciting
some information from the Government.
We are deeply conceined about it because
it is & question of the territorial integrity of
India. We know the irvasions of India are
beginning with cartographical invasions,
When we warned this Government about
their lackaduisical attitude towards China
showing large chunks of our territory as
Chinese, the Government tried to pooh-pooh
the matter. We know how we were rewarded
by this negligence and indifference.

Once again, it is happening with a
friendly countiy. In spite « I our so-ialled
impotent protests saying that long chunks of
our territory are being shown as Chinese
territory, the Soviet Union tells us that that
is a technical matter. The Encyclopacdia
is not an crdinary macaz:ne. The Encyclo-
paedia is prepared by the best minds of the
country. I hope, it applics to the Soviet
Union alto—the best scholars in gecgraphy,
the best scholars in pelitical knowledge and
80 oD.

Under Rule 56, every, requirement is
satisfied by us. The matter is of an urgent
public importance and is a specifiz matter.
I waut to convince you. How much is the
failure of the Government of India 7 Here
is a forcign power which publishes such a
map. How is the Goveriment of India
responsible 7 I waot to tell you, The
Government of India is responsible. The
Government of India does not bring this
serious lapse on the part of a8 major power
to their notice. The Government of India
does not take the matter seriously, It does
not lodge a strong protest ; it does
not warn the Soviet Union that this has been
happening sguin and agnin. It is this
failure of the Government of India for which
we would like to have an opportunity to
censure the Government.

Look at the map that has been published
in the Encyclopaed:ia. This has happened
to other countries. This has happend to
Britain ; this has happened to the United
States. They also are taking the atritude
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that they can do what they like, that India
is likely 1o lap it up and that India will not
have the necessary courage to lodge a
protest. Under the cifcumstences, it will
Dot serve any purpose if I or Mrs.
Tarkeshwari Sinha and those who have
come in the ballot call the attention of the
Mini ter and the Minister makes a statement
which I have already read it and which is of
no use,

And unless you give us ap opportunity
to ensure this Government for acqu escing—1
charge the Government with (a) dereliction
of dully, (b) deliberate neglect of the legiti-
mate interests of the country &nd (c)
acquiescing in the agression of this country.
The Government is acquies-ing in this sort
of thing. Sir, no sell-respecting country will
allow a friendly country to get away with
thi:} kind of th.ng. Sir, 1 wil make my
major speech when you a'low the adjourn-
mc_nl motion. 1 have driven home the
point, Sir. Had it not been for the failure
of the Government of India, it is unlikely
that the Sovirt Union would have proceed-d
with the latest volume showing nearly 50,000
5q. kilometres of Indian territory as belcn;ins
to China. The Soviet Union, it seems, is
trying to placate China at the cost of In:iia
because basically 1he territory shown is
precisely what the Chinese have been
claiming and surely the Russian scholars
kn:_:w what our territory is and what the
Chinese claims are. In the I'ght of this
may 1 very humbly plead with you 10 give
us t!w permission to move (he adjournment
moton.

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) : The
calling attention notice has been admitted

and I em prepared to aoswer that...
(Interruptions).
SHRI ATAL BIHARI VAJPAYEE :

This is the same reply which was given in
the other House,

MR SPEAKER : Please ler me listen
to him,

AN HON. MEMBER : We do not
want to see him in the House,

SHRI RABI RAY (Puri): He must
resign. TOMA Wq@IE K1 WG QE )

7z T fga &1 qar= §



m Re.C. A.

SHRI SWARAN SINGH : Sir, there is
no point in shouting. Here is a calling
attention notice which I am picpared to
answer. (inierruptions).

MR. SPEAKER : Let me listen to him
please. ([nierruptions).

oY Td T gw A gAT |

W} gER W wHI (3sd7) : g9
gAAT A AT & T A

t wew fagt awwRar: AT
FTFGT FT YT & | gH TH AT 9T AR
g 1@ ¢ fr a9 #w A9 &I SHIET
F¢ ) A% qi¢ & (Aot w7 FA
aaET w19 &) &9 § fady ot Fgr §
Oa g7 I BAF qF FT AT EqAA
SEATE ST F 4T 7

SHRI RANGA (Srikakulam) : Where
does he come, Sir 7

SHRI SWARAN SINGH : This is oot
a metter for adjournment motion.

MR. SPEAKER : This is a calling
attention before me, The gentlemen in
whose names the calling attention motion
has been admitted, viz , Shrimati Tarkesh-
wari Sioha and Shri Vajpayee, met me when
I was about to come to the House, a few
minutes carlier, They said this should be
converted into some other motion. The
motion could be decided later on. This is
what you discussed wish me. So far, there
is po adjournment motion before me,
(Interruptions).

SHRI NATH PAI : We have given you
an adjournment motion,

SHRI S. K. TAPURIAH (Pali) : After
seeing this reply which has appeared in the
Dewspapers ..

MR. SPEAKER : Kindly sit down.

SHRI S. K. TAPURIAH : Kindly bear
with me, Sir, for a minute.

MR. SPEAKER : Pleasc sit down.
This motion is there. As far as the
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understanding or talks we bad gnes. the
motion which his to come is not yet decided.
This was given to me by Mr. Vajpayee and
Shrimati Tarkeshwariji.

SHRI NATH PAI : We have also. given
an adjournment moticn

MR. SPEAKER : So far as the shape of
the motion is concerned, this could be post-
poned and that could be discussed later on.

But there is no regular Adjournment or
any other motion except this which has been
printed ..(Jaterrup 10n’. The understanding
given to me was this.

SHRI S K. TAPURIAH : Notices have
been filed it ; I sent it to your office.

SHRI NATH PAI: 1 beg to submit,
Sir, that your information is not correct...
(fnterruption .

SHRI S. K. TAPURIAH : We have
filed notice, You <can check up.
(dmterruption).

SHRI KANWAR | AL GUPTA (Delhi
Sadar) : On a point of order

sit tfw g gerw T oA A
qr§ &Y vTaraAz wrga fzar g, IEe
war gar ?

SHRIMATI TARKESHWARI SINHA :
Since Calling Attention was there concerning
the same subject, we came and and requss-
ted you that it may be discussed as an
Adjournment Motion in place of the Calling
Attention Motion. We only requested that
this should be taken up in the form of an
Adjournment Motion, and pot Calling
Attention Motion. That is what we came
and discussed with you.

st wew fagrd weddt: www
a@lzq, W13 RO garar faar 3, gafag
Foraa @ 6 g | gAY 9 & a8
fade feat a1 fs w9 W@ smA-fams
Afew & s -0 6w § aww &)
Iu% arr A ary gl e & IyaA
AT qrEaT | AfeT om Y gy wwa
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weaW WEWAG @ TATH AT 9EN & Wr
%1 a1 | (zTEsm)

st wew fagrQt aodat o ogd A,
ag @ & @ OO fad-fe wme A
g feafg ager & &1 ®wr fadaw 2
fr &g rquE-SEATe & e # fawes¥

SHRIMATI TARKESHWARI SINHA :
This is an insult to the hooour of the
nation.

SHRI SWARAN SINGH : A Call
Attention no'ice has bcen admitted and it is
but down for being answered The Members
whose names are there cen ask for clarifica-
tion.

SOME HON. MEMLERS : No.

SHRI RABI RAY : He shouid be
censurned. (Interruprions).

SHRI SWARAN SINGH :
of shouting won't he'p matters,
tions;.

This sort
Unterrup

&l FWR T AW : FIHI QT
2 3| og ATHTT AW FT IF T qFAT ¢ |
gy W F o=ar & gr@r faar g ag
gEREFT LR

SHRIMATI SUCHETA KRIPALANI
(Gonda) : You are insulting the House.
This is an insult to India. This is an insult
1o the honour of India.

SHRIMATI TARKESHWARI SINHA :
You sre adding insult to injury.

SHRI S. K. TAPURIAH : It is not
correct 10 say that no formal notice for
Adjournment Motion was given. (Inrerrmp-
tion).

MR. SPEAKER : If you go on shouting
there is no result.

SHRI SAMAR GUHA (Contai) : Sir,
1 rise on a point of order...

SHRIMATI SUCHETA KRIPALANI :
You laughed for 14 years. (interruption).
You are bugging the people who are selling
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the country. (Znterruption). It
laughing matter,
of yourself.

is not a
You should feel ashamed

SHR1 SWARAN SINGH : I have not
laughed. So far as the Government is
concerned, it is not a fit case for Adjourn-
ment Motion. (Interruption). You are

going on shouting. You can go on shouting.
(Interruption).

o g W wgma : 3 o )
a3« | gy WERY, Ay &z fE
A ATH /T

MR. SPEAKER : Order, order. If all
the Members are shouting, then I cannot
make out anything

SHRI 8. K. TAPURIAH : 1 think it is
incorrect when you say that no formal notice
of adjournment motion has been given. You
can ask your Secretariat : in the morning,
we gave notices of adjournment motions ..

MR. SPEAKER : The hon. Member
has not followed what I sad Let him

kindly sit down 1shall try 10 explain
it...

SHRI S. K. TAPURIAH Formal
notices are there.

MR. SPEAKER ;: After 1 hLad discus-

sioos...

SHRI RANGA : We are not a party to
those discussions. We are not aware of
what those discussions were. Because you
have had some discussions in your Chamber,
therefore, 18 our adjournment motion which
is there going to be thrown away 7 What is
this ? .

MR. SPEAKER : Let not the hon.
Member get excited. 1 have not admitied
the adjournment motion, but I have admit-
ted the calling-attention-notice. The hon.
Member koows it. (Interruptions).

DR. RAM SUBHAG SINGH : It was
very hind of you to have accepted it, but
yesterday, the reply that was given in
the Rajya Sabha has totally changed the
situation, because in the reply given there it
has simply beeo said that it was a technical
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matter, If it is a technical matter, then that
settles the thing.

For, it is tbe technical people who
delineate the boundary., If these technical
people have published it, then it is a great
insult to India. Who is to change it ? His
protest is not goiog to chenge it. This is
a fit case for an adiournment motion,
and I request you to accept it. (/nterrup-
tions).

// MR SPEAKER : Mayv 1 request hon.

. Members not to shout 7 Because of this

shouting, the Reporters are pot able to take
down anybody. If one Member speaks at a
time. then they are able to write it. HBecause
of this shouting, there are a lot of difficulties
for the Reporters.

SHRI MORARJI DESAI (Surat): I
should like to put the propositicn in a very
stort manner This is a maitter which con-
cerns not only the integrity of the country
but also its sovereignty and its honour. IF
in a country which has called itself friendly
10 us, large chunks of our territory are going
to be shown as belonging to China which
arain is an enemy country, then naturally
we cuonsider you, as the custedian of this
Parliament which is the supreme body of
the nation, to come 10 our protection ; if
you are not going to permil us to say what
we have 1o say to ceusure Government, then
where are we going to say 1t ? If you are
going (o stand on technicaliies, then it would
be the most dangerous thing for Parliament,
and it will be & negation of democracy.

SHRI S K. TAPURIAH : They are try-

ing 10 sell our country using the word
*technicality.’
SHRI MORARJI DESAI: Why is it

said that no adjournment mction was given ?
Here are Members who say that they had
given adjournment motions at ten o'c ock,
even if it be that earlier they had not come.
That did change the whole aspect, and so,
you ought to convert it into an adjourn-
ment motion. I have no doubt about this
matter.

MR. SPEAKER : If hcn. Members
would keep a little silent for a short time, 1
shall explain the whole position. They had
asked for the calling-attention votice yester-
day. So,the calling-attcotion notice was al-
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ready there. At ten o'clock today, some
adjournment motioos came ; but the calling-
attention notice was there ; therefore, it was
no use considering the adjournment motion

SHRI S. K. TAPURIAH : Why ?

MR. SPEAKER : That is the practice
that when we have a calling-attention notice,
we do not take up an adjournment motion.

SHRI S. K. TAPURIAH :
rule ? (Jnterruptions.)

Under what

MR. SPEAKER : If hon. Members do
not want to bsien and they are going to
hoot down everybidy from every quarter
and they are not going to listen even to the
Chair, then there will be no end to it.

SHRT NATH PAI: May 1 rise toa
point of order on what you have said ?

It is very important for healthy prece-
dents,

SHRI SWARAN SINGH: How can
there be a point of order on what you
rule 7

SHRI NATH PAI : I refer 10 rule 60(1).
It says :

after the qusstions and before
the list of business is entered upon call
the m*mber concerncd™ ..

the member who has given notice of an ad-
journment motion Because the e is an
adjournment motion - you have been pleased
to say that the adjournment motion was
received by yo in time —this shou'd be the
procedure that should be followed,

MR. SPEAKER : No, no. Kindly do
not interrupt me when 1 am explaining the
position. When that adjournment motion
came, the calling-attention notice was al-
ready there. .o I did pot accept it. That Is
number one.

SHRI NATH PAI:
sider it ?

Will you recon-

MR. SPEAKER : 1 did a>t accept the
adjournment motion.
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SHRI MANUBHAI PATEL (Dabhoi) :
The situation has changed since the reply
given by the Minister in the Rejya Sabha
yesterday.

MR. SPEAKER : I am not concerned
with that A few minutes before I was to
come (o the House, Shrimati Tarkeshwari
Sinha and Shri Vajpayee met me. Was there
anybody clse also 7

SHRI ATAL BIHARI VAJPAYEE:
Shri Tapuria also.

We requested you to admit the adjourn-
ment motion.

MR. SPEAKER : Yes. They requested
that the adjournment motion should be ad-
mitted. 1 said there is already a calling-
attention notice and I have already decided
not to accept the adjournment motion
because the calling attention notice is
there.

SHRI NATH PAI: Thereafter, what
did they say ? Did they accept it ? Did they
agree 7 We must know. Even if they agreed,
I do not agree. What was their reply ?

SHRI H N. MUKERIJEE :Calcutta—
North-East) : Are we to listen to this run-
ning conversation beiween one member and
you 7 We have no sense of proportion.

SHRI NATH PAI:' We should have
a sense of proprie'y.

MR. SPEAKER : When this was not
accepled, sipce the calling-attention notice
was there, Shri Vajpayee said—°If you do
pot take it up, we shall discuss it in some
other form and about the motion we can de-
cide later on.’

SHRI ATAL BIHARI
rose—Tg T & |

MR. SPEAKER : Because two or three
more members were also there clubbed in
that notice, I could not give my decision,
What is wrong about it ?

t wew fagrd Wi :  gwm
qgET, TH WY IRIT FEE &7
atar @fad

VAJPAYEE:
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s |AT I : WTEE WTR WL ..

MR. SPEAKER : I quite realise Shri
Samar Guha's impatience. But Jet me first
settle with the members whose names ure
there in the motion.

SHRI SAMAR GUHA : It is a poiot of
order.

MR. SPEAKER : Even then. It seems
there is some sort of spring between Shri
Guha and the Chur. When I sit, he gets
vp immediately and when 1 get up, he
sits,

WY waw fagrdt awewdy ;. weEe
agled, ag ara A% § fF v wmaa 3]
& arz g A9 & fae $1TZAT N & wig
frar f& sma wam-Fgm gEAT A A
T g’ gIErT &) fqear F &T wIA
g1 99T 58 A Ffeargar @ard | a9
ag gwa faar mar fF gw var 1§ @A
AT |t fomd avF1T Ay faear &1 w
g% 1 39 WIGA T EG FAT GI TR
it ¥ Gawr A gEr 4 JEr e
FET | AT TH AT F R FT
T 99 gAA F1F wead ".a9 fzmr oqr
gz faafs gem o fa2g 5= & weg
gur ¥ &Y gux fear guF @z fafy
FTw TE G@R AR FIT W1IA & TAT
¥t gaefeormar § Iad wram ow
warare afcfeafs qar @k § ) o=
Fog =FT 7T faar F s #
fimar &1 &1 WIUT W9 & W 9%

MR. SPEAKER : Not yet. He just gave
the suggestion.

oY wew fagrd woRd : werw
wgiza, ag a% gfewd § 1 & W ATy
TR AT A T A AR 2 @ §
fF gara YR wiew e fear

o |
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SHRI SAMAR GUHA : The issue in-
volved is so serious that it amounts to
Russian abetment of the cartographic aggres-
sion on our terriory by China. It involves
the question of our national dignity and
sovereignty. In our country and abroad this
impression is going round that the Govern-
ment of India has become a satellite of
Soviet Russia. I request you to give an
opportunity to this Government to disabuse
that impression in this country and abroad.

St ST AT mrest (2199) ¢ wEae
wElea, w17 gd ot gA @A | i
g9 @TET AIE WS A Fed A1 ;T
agf ®9id &Y gH WqAT a1d F39 F1 AT
gt Al 2% ) ar, qrwwag 52 f5
TH OOAT a1d aEE WIE AE { &Y
FEA & W cargz Wk WIET & AT
TErTe g 34l 7 F¢ ar gw fr g ;e
aNF gy F1ogw @1 ¥ WO @I
daEgardsaa ..

weaw WEIEE | Az AE AET A
T 9gH AT 94T & |

s} $ax W g merd "Ry,
gR Al gaAr & FeAT &, WA TF A
& 4fs ama wrfan q2g7 4y FT
frar a1 g@ fag YewaHe A1 & aqq
a8 Gar gar § A wiaT wIaA
g7 Wit A ww geg few @ AR
ARIIEA] ¥ @aT WTE 9 IEF AT
q¢ fear ar fr doga gAEAANEar &
"= fgwm™ 1 59 i‘gmr...(mma?
. W17 G O A S 7 gR
W Ayed A X Ay By Qar ? A ag
gaz o o fe g fggan <rgar &1
farar war 3, a% AmaTC 9T @A faary
F9 TG W ¥ oa fadm WAl A 9]
wgr f& gax iz Az wrar as foa T
¥ TE WM.,
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SHRI SWARAN SINGH : I never said
that,

SHRI SAMAR GUHA: You have
failed to defend the honour of the country.

St waT & O I9 qAg feafq
qga sarEr R g vk gl gw A Y
1= f5 s@ gg avre &t fasr s
A g AT FY a1F EO  F ArgAr &
TR H WM o s = osie
Tz Tg X aar fr gen€ DT gar
feea & sl srzar ¥ ag qary 9mar fr
a1 % fggear madiz A wawrf W
% at § + faa F7 gart g A8
AT | WTF T Ay gw FIT F N @
@ B...(sweTR)

SHRT SWARAN SINGH: A wrong

statement has been made, I mever said that.
(Inierrupiions)

MR. SPEAKER
said it,

=} e meR © wsaw T8y,
Wy g N FE ar gw qHC F gWT
I g9 W Ww ¥ a7 gw wErc A
snarst 331 & fw ga-ft fadq Afa, g
T dife s gard g Afr ww
sarfad it T4t s @ 30w fax
ag &4 WMAT §1 96T &) gw wwrc
¥ 99 AMfaT ®W ¥ swfea O w7
goafeara wra gz ot
FIAvdl  g@El ® gRg E‘:T Eﬁwar;
qe@mEl §ogwad 7 A A ar o
T IAY O o 0F 9T q9Wr =W oA
sxifara gar av fra® qrere 97 3oy Yt
€ 1 AT F7AT 73 2 5 W RE ATAT qY
@ gFu fag &3 gq ¥ fog oz ury
wre 45 & A 3% o wdwrA geary
gag ¥ s saar a1 fr 2w o
A S g A @ g

: He sa s he never
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[ e et )

# W T aF gg 2 EEY F47 )
oTR qg gEarg frawa § W1 99 e
FTfammm lagnem 7 F W 9ER
w wmfex fer gar 3 fomd @ &
gt e a1 A frardaf @
W PR & fgeaqy wer 9X ;i
e geara #Y sgafa 7 § & guwwar g
f& ag sfaa adf &1 gafag ¥ s
2 fF zawa gears 1 wgufa & s

SHRI H. N. MUKERIJEE :I find it
rather difficuit 10 take part in this free for
all which you secm to have permitted, but
I would like just to draw the attention of
the House to what I said & little while ago,
namely a sense of proportion which we
should not lose. Only yesterdav I saw in the
papers a report to the effict that the ULS S,
bas brought out a publication where'n Jammu
and Kashmir were shown as outside the
boundaries of India. 1 am not going to
make a song and dance about it, because
even though it might be a cartographic
aggression or whatever you may call it, 1 do
wish this House to stand on its own dignity
and I do not wan! this House to carry on
in this fashion. So, 1 besesch you--
(Interruptions)

SEVERAL HON. MEMBERS rose—
MR. SPEAKER : Order, order.

SHRI'H. N. MUKERJEE : I did not
get up all this time when all the hullabaloo
was going on. I know the motivation
behind it. (Interruption)

SEVERAL HON. MEMBERS : rose—

SHRI SHASHI RANJAN (Pupri): I
take serious objection to this word “motiva-
tion™,

MR, SPEAKER : Order, order. Please
sit down, all of you.

SHRI H. N. MUKERIJEE : 1 know very
well, in Parliament, when you want to
censure the Government is there not motiva-
tion ! That is censuring the Government ; a
motive, (Interruption)
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SHRI NAMBIAR : Why should he b®
shouted down ? He should not be shouted
down. He must have his say.

SHRI H. N. MUKERJEE : In puely
Parliamentary terms, if my friends had
literacy about them, they would have known
that the motivation of the Opposition,
generally speakirg, is to attack the Govern-
ment on any issue, national ~r international,
and they will take all the elements in the
Opposition and they are welcome to take
even a footling little inatter and make it a
big issue, They are welcome to do it.
(Interruption), They cannot shout me down.
They are welcome to do it. But the point
is, they must proceed in a fashion which is
in line with the dignity and the decency of
this House. (/nterrupilon).

AN HON. MEMBER : What abosut the
dignity of the pation ? (/ate-ruption)

MR. SPEAKER : Please ait down 1
request you to listen to all the views. It is
very unfair if you shout down some Members
anc not listen to them.

SHRI NAMBIAR (Tiruchirappalli) : You
pointed out yesterday that I was interrupt-
ing. I told you that whenever some Members
speak, those M=mbers who do not like them
shout them down  This is the order of the
dav in this House. Yesterday it happened.
Therefore, everyone should be listened to.
({nrerruption) This is not proper,

SHRI J. B. KRIPALANI (Guna) : May
I submit that the question of motivation
arises if the facts are not given ; if the facts
are true, then the question of motivation
does not arise.

SHRI S. M. BANERJEE
(Interruption)

1 rose —

MR. SPEAKER : Mr. Banerjee, pleass
sit down. Let us not waste time.

st efe v : wuow  wEEm, &

Fraqdt St & gerE w wEGT @7 E...
(sawer)... % wrowt arx frarar wrgar

g f& gw & & wfoge Wik e
difgar & ¥ ¥ gz gy foar a1 A
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WIS ST ARt §gd WK ArqwE aned
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qadE) G S fgr 9r W% gAA 99
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g & ¥ A §, @ wlgar s S
&\ wafd fog atg & sin %o & &9
IaFt A7 et &< & AT A 7IQT
wX § s wTowY TN sE@rE AT SAT
arfgd |

SHRI H. N. MUKERIEE : My pame
has been drawn in. 1 want to make it clear
that this House is at liberty to criticise any
Government if it happens to be at fault, but
my point is, proportion, propriety and a
sense of decency are not to be given the go-
by. It we want to find out the facts with
regard to this matter, we bhave to wait and
hear what the Government has to say about
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it. (Interruptions). The House has pot got
it. Mr. Vajpayee might have got advunce
intimation, but we have not got it. I do ot
know what the Government has to say. I
want to know their point of view.
(Interruptions)

SHRI RANGA : The House knows what
we want to be done and you also know what
we would like you to do to help us, but you
seem to be not yet ready to accede to our
request, our appeal which has been made by
so many of us and also by Mr. Morarji
Desai. [ should like you to take into
consideration the emot‘ons ani feelings we
have expressed We are not satisfied with
this calling attention. We wou'd have been
satisfied yesterday. but it did not coms up
here yesterday, It came up in the other
House. This House and the country are in
the fortunate position of knowing what the
Goverament had had to say and had aztually
said yesterday through what has appearcd in
the pape:s apart from the proreedings in the
other House. In the light of all these things,
we feel that no usefu! purpaose would be
served by a mere repetition of what ha: been
said there and the various questions that
may be put for elucidation. No further
erucidation is neede? in that maoner. My
hon. friend, H.ren Babu, wanted somchow
or other, to use his parliamentary ‘k Il to
make us feel that we do not have all the
information we would like to hav:, We
bave got all the information We |ave got
the sdmission from the M nister himsell
that it was true that in the Encyclopaedia
they made those mistakes, that it was
brought to the notice of Government as long
ago as last March and that they maie some
reprasentations and some talks had taken
place, In the other House, it appcared that
they were not sati-fied with the way in which
this Goverament had moved, but the
Government was satisfied with what all they
could do. My hon. friend opposite had gone
to the extent of advising Members of the
other House and through them the country
that we should not disturb the h=ppy honey-
mooning they have been having with Soviet
Russia by pressing this matter much too
much. In the light of all th2se things, one
would bave expected the government, if they
bad any consideration for the chair, just as
you have been expecting us to show that
coasideration to you, If they are not satisfied
with the staod that they have taken, to bave
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[Shri Ranga]
come forward to stand up in this arens, be-  accept  this  adjournment motion...

fore this House and before you, and explain
the position. After all, they are always
sure of their own majority, thanks to the
support of my hon. friends, the cohorts just
behind my hon. friend, Shri Hiren Mukerjee,
and others. This is what we have to say in
condemnation of the failure of this Guvern-
ment that during all these years, particularly
during these recert months, they did mnot
stand up for this country in the manner we
expected that the government should have
stood for the interests, for the honour, for
the in'egrity and for the sovereignty of this
country and then given their answer so that
the country can decide for itself and when
the proper time comes, when the people have
an opportuni'y, they would be able to give
their decision, even if we cannot dismiss
this Ministry here in this House itself.

Ncw, why should you stand in the way 7
You say you are bound by these rules.
Excuse me, 1 do not agree with you. But
we have got to accept your decision, what-
ever you say. We hope you will not take a
wrong decision. It is within vour rights to
make exception when exceptional circums-
tances face you and face the country. That
is the plea placsd before you on our behalf
by Shri Morarji De:ai. In addition to this,
there was a rule that was quoted by Shri
Math Pai. Although you have admitted this
Calling Atte tion Notice which has been
given notice and it is tabled heve, before it
actually comes before the House you a-e
expected to take notice of these things, you
are bound by the rules to take notice of the
adjournment motion that we have given
notice of, wlhatever m'ght have been the
talks that you might have had with our
friends in your chambur, wh'n you came to
know that we are particulhr about this
adjournment motion and that we are not
so particular about the ca'ling attention
notice, But now if by any chance you feel
bound to stand by your own earlier impres-
sions and you are not prepared to be
persuaded by all that we have said during
this more than half an hour, I can only feel
sorry for myself and this House, because we
arc at your mercy.

But, at the same time, something more
is there. If this government have got any
sclf-respect, any strength of mind, any
strength of character, they shor!?! be
prepared to say : yes, we arc prepared to

(Interruptions) Then, let them come forward
and say so. Let the External Affairs Minister
come and say what he has got to say in
defence of his Ministry. After all, this
gentleman, Shri Swaran Singh has come into
this Ministry only just new. So many eggs
have already been laid and he is expected
to hatch them, the poor man. But, then,
why should he get into a temper 71 have
never seen him before to get into this kind
of a temper in this manner, He has behaved,
not like Shri Swaran Singh ; he hay behaved
as the representative of the dummy Bovern-
ment, according to me. Therefore, I expect
them to accept this adjournment motion and
relieve you from your unpleasant duty and
help us also. If they are not prepared to
do it, I do not wish to be a party to this
kind of inauity. It has become inans today.
Therefore, I would hke 10 make an appeal
to those frieuds who have given notice of
the calling attention not to agree to move
the calling attention notice at all but to
protest against this move and walk out of
this House . (Interruptions)

SHRI SWARAN SINGH : Since my
vame has been meptioned, 1 would like to
say a word . (Ietercuptions)

SHRI M. L. SONDHI (New Delhi) :
Sir, on a point of order. My point of order
is that high level talks between the Soviet
Union and the Government of India are
continuous There have been high level meet-
ings. The Minister participated in the high
level mectings. He has taken an oath of
office and as & Member of Parliament to
protect the territorial integrity of India. Did
he in his talks with the Russian represen-
tatives make this point at his personal level :
otherwise, he has lost title to participate in
this House and he should be ucanimously
asked by the House to leave his office
immediately, It is his personal responsibility
as 8 Member of Parliament. He has not up-
held the territorial integrity of this country.
He bas betrayed this country and did not
upheld the oath of office...(fnterruption).

SHRI SWARAN SINGH : If the House
will bear with me .. (Interruption).

SHRI M. L. SONDHI: How can we
bear with you when you have betrayed
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the country at the high level talks......
(Interruption) ?

sl §o Wlo ANl (FTHIT) ; TAA
wan, uEwiE wraa o1 FifET wEwT
¥ a1X H qgt 9 FE0 49T, W9 YEAAHE
A ¥ ot 77, 9a% gR 9 fawma
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A a8 ¢ safau # gy fdwa
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o gy feerma 2 a5 & 1 SfFT oo
sfen & oF aa Fgar I g f5 ag
fifaw dard & Fferw wroar wWeE..
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(Intercuptions)
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SHRI § K. TAPURIAH : Will you
admit it under pressure, Sir ?

Y forw oww oW d3 o, g3
ST | (SwAA) g 99 & W |

SHRI S. K. TAPURIAH : I will not
allow this. H: must behave ; he must koow
how to spesk. O:herwise, I will not allow
him to speak. (Iaterruptions).

MR, SPEAKER : Order, please.

st frm ey W & Faen w@r @
f fox wrod #far sZam Afem Gefie
¥ faar | a7 9% am 9w gag W
qT YEwHE Hraa wrar faaa) e e
it &g fzar G5 9 foiwe ¢ frar &1
@ & amar aETr 5 sar s aE
faafaar agi av F=rar agd § wic v
¥ oz www {5 agi 9 atfaa edww
iz freaY Y fagg o wga 2gmr it
aRETET w1 AT aFar g wifs
FATST IFT Fedr FaeAT Frew F¢ foar
T 3w #@ Yefar w2 faar..
(sazema)

wers wElag @ faogw awa aw g
A §IE 45 94 |

it forw & Wt K wew Y v T
g1 wa ©d sife wdww Afew 9T 7w
waTey AfeT & ag wEA TwwEc g fr
T q@ ¥ AT FALeT EHT U GHAr
Fx § o defe v § @ fee gw
AT o IEY aTg ¥ WY gUEr F9 61
RO FTF FT AT AT |
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SHRI SEZHIYAN (Kumbakonam) : Sir,
I support the demand for a fuller discussion.
1 do oot agree with Mr. Ranga when he said
that you are helpless in the matter. I invite
your kind attention to Rules 58(v) which
says :
“the motion shall not revive discus-
sion on & matter which has been discus-
sed in the same session ;"

This matter has not been discussed, The Call
Attention Notice has not been teken up. So,
there is no question of reviving a discussicn
on the same matter. Whether it is an ad-
journment motion or a fuller discussion, the
Chair is fully competent to allow it.  We are
pot concerned whzather it is Soviet Union or
any othzr country. Any misrepresentation or
encroachment on our borders is a wvery
serious matter. The Members are also agree.
atle that they are not going to press for the
Call Attention Notice if a fuller discussion
is allowed. 1 hope, the hon. Members sitting
on the other side will also agiee that there
should be fuller discussion on this serious
matter. So, Sir, you can allow a fuller dis-
cussion as per the Rules.

SHR1I KARNI SINGH (Bikaner) : Sir,
we feel very strongly ahout the way India’s
territories are being bartered away by this
Government, They sit complacently even
though their Russian friends publish these
terrible maps. You will remember, in 1962,
wheu Inco-China war took place, this House
stood up and passed a resolution stating that
not an inch of lodian territory will be bar-
tered away. Today, I can’t understand what
has happened to the nun-alignment policy
that this Government is tryiog to follow.
They appear 10 te tied to the apron-sirings
of the Russians, We are quite meulral. Any
country that gues against the interests of
India is a country we will fight with. We are
not prepaiel to sit here and see the Govern-
ment bartering away our country and our
honour. [, therefore, very strongly support
the demand made by the hon. Memters for
an adjournment motion.

MR. SPEAKER : 1 have heard all the
vilews. So far as the technical side or the
procedural side of it is concerned, I ex-
plained it to you. As suggested by some ho!:.
friends, 1 do not very much take a very rigid
attitude,

1 assure you about it, Sometimes ques-
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tions of national interest are such that we
have 1o ignore mavy things. (Interruptions.)
But one thing I would reguest you.
(Imterruptions). After all this is a forum for
exchange of views, Should we not listen to
each other ? The same thing can be sa‘d in
a little peaceful attitude, You bave not
heard the other side. All of you said— one

man from every Party—everything you want-
ed 1o say,

SHRI M. L. SONDHI ;: Which side 7

MR. SPEAKER : Al
House.

sides of the

SHRI M. L. SONDHI : There are only
two sides, Sir.

SHRI RANJEET SINGH (Khalilabad) :
Are there two sides, Sir, in this matter ?

MR. SPEAKER :
other side.

We wust hear the

SHRI ATAL BIHARI
You admit our adjournment
we will hear the owber side,

VAJPAYEE :
motion and

MR. SPEAKER : So far the adjourn-
ment motion is concerned, 1 reject 1t because
of the calling attention motion. When you
came and you asked me that...(unresruptions.)

SOME HON. MEMBERS :
shame.

Shame,

Al this staga some hon. Members iefi the
House.

MR. SPEAKER : Order
want to go for luoch now 7

please, You

SHR1 SEZHIYAN : I did not follow
what you said. Are you pleased 1o allow a
fuller discussion or not ?

MR. SPEAKER : 1 do nnt mind a dis-
cussion on this subject, 1 am prepared to
allow a full discyssion on this subject,
but I caonot accept what I have already
rejected.”

The House stands adjourned for lunch
till 2 P.M.,
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12.58 hro, MR. DEPUTY-SPEAKER : Let her
not go into the details of the question

The Lok Sabha then adjourned for Lunch
till Fourteen of ihe Clock.

The Lok Sabha re-assembled after lunch
at four minutes past Fourieen
of the Clrck.

[Mr. Deputy-Speaker in the Chair]

RE-CALLING ATTENTION TO MATTER
OF URGENT PUBLIC
IMPORTANCE—(Contd.)

SHRI ATAL BIHARI VAJPAYEE :

role—

SHRI SHIVA CHANDRA JHA :
rise on a point of order.

Sir, I

SHRIMATI TARKESHWARI SINHA :
Sir, may 1 submit that before the House
adjourned for lunch, the entiie Opposition
parties, except the Communist party and
a few others, walked out of the House,
prolesting agamst not allowing us to raise
this discussion ?

We again stick to that request of ours,
and we must be allowed to raise the dis-
CUssion ... ...

MR, DEPUTY-SPEAKER : That was

over.

SHRIMATI TARKESHWARI SINHA :
While the Speaker was on his legs and he
was informing the House that he was not in
a position to accept the adjournment
motion, he did say that his mind was not so
closed about this matter. He did admit that
it was the concern of the country and this
Parliament. Therefore, I think that the whole
jssuc has been kept open by the Speaker.
We would like to request you to permit the
discussion. Ultimately, the ruling will be
yours. The Speaker not hav.Dg admitied the
adjournment motion, we would request you
to accept it, We have already given a notice
under rule 184 of a motion to discuss this
matter., We would like through this motion
to express our concern and regret. 1 would
like to submit before you the reason why I
am saying so. I have got with me here some
information which is quite revealing and
which really puts the entire responsibility on
the Soviet Union.

now.

SHRIMATI TARKESHWARI SINHA :
1 am oot going ioto the details. The most’
serious point that we would like to take upon
this issue is this. According to the moroing
papers, the hon. Minister had said in the.
other House that it was a technical matter,
and that the Soviet Government have said
that it is a techn'cal matter. I would not
like to read the answer which he gave there,
because this has not yet been taken up in
tke House. But he has again reiterated that
the Soviet Government says that it is a
technical matter. I would like to refute it.
The Soviet Government have never accep-
ted that it is a tezhnical maitter., But
the information has been kept concealed
from the House. Actually, the hon. Minister
replied to this g on the 29th July in
this House on the same subject. The hon,
Minister admits that information about this
matter, that is, about the Soviet connivance
on this matter was conveyed to the Govern-
ment of India by our Embassy in the month
of June. But when answering in July, he did
pot convey this information to the House or
to the country, 1 would like to read out a
vely pertinent sentence. The statement is of
the Chief Editor of Encyclopaedia, Mr.
A. M. Prokhorov. Ple.se bzar with me for
a minute. My point will be proved by this.
A paragraph of the foreword which has been
written by this editor reads thus :

“The current, third edition of the
Great Soviet Encyclopaedia is published
in conformance with the decree of the
Central Committee of the Communist
Party of the Soviet Union and ‘the
Council of Ministers of the Union of
Soviet Socialist Republics.,.”

What come, thereafter further
ths point that I am makiog.

He further says :

"...the scientific programme of the
encyclopaedia was defined by the decree
of the Central Committee of the Com-
munist party of the Soviet Union,”

MR. DEPUTY-SPEAKER : What Is her
submission ?
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SHRIMATI TARKESHWARI SINHA
My submission is that we have tabled a
motion that this matter be allowed to be
discussed in the House under rule 184, 1
would request you to allow the discussion to
take place and fix the time for it.

SHRI 5. M.
point of order...

BANERJEE : 1 rise on a

SHRI DHIRCSWAR KALITA (Gauhati) :

What is on 1l e ageuda now 7

SHRIMATI TARKESHWARI SINHA :
The agenda is this. This is the item on the
Order Paper.

MR, DEPUTY-SPEAKER : Hon
Members may please help me. Let them
listen to me for just half a minute. Shrimati
Tarkeshwari Sinha says that she has submitt-
ed a notice under rule 184 I have not seen
that. When she had tabled i1, I do not
koow. Let her give me the oppoitunity to
sec it, How can 1 give my decision now ?

SHRIMATI TARKESHWAR! SINHA :
I snbm:t that we are stil: on 1tem 2 of the
Order Paper. This is the item before the
House now We are still on iiemi 2 of the
agenda.

The Speaker had said that he had ruled
out the adjournment motion. He also said
at the same 1ime that ke vould not remaio
unconcerned abcut this matter, because it
was a matler of concern to the House and
to the country. So, he ha: lefr the scope
of this issue 10 be kept open, Thercfore

AN HON. MEMBER : But they walked
out,

SHRIMATI TARKFSHW:.RI SINHA :
We walked out, but that does not mean that
we had surrendered our right to be in the
House and to raise matters concerning this
item. We are not cealling attemtion of the
Minister to this now and we would request
you to allow a discussion to take place
under rule 154,

MR. DEPUTY-SPEAKER : I would
seek u clarification from the hon. lady
member, The Speaker had ruled out her
plea for admission of an adjournment motion
before the lunch hour. I do not know, the
records are there ; but the impression I have
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is that he had also said that this matter
deserved consideration. That consideration
should te & cool and calm one in his
Chamber. 1 request her to meet the
Speaker in his Chamber and discuss
this matter again thoroughly. 4d hoe, off
the cuff, on the spot decision on an
important matter like this is difficult. 1
cannot take a decision be:ause her new
notice under ru'e 184 has not even becn
seen by me.

SHRI S M. BANERJEE: Ona puint
of order. I agres there should be a di cus-
sion—I do not disagree. But let it not be
sent to the Chamber because there will be
more confusion

This mo-ning when Shrimati Tarkeshwaii
Sinha referred 10 the calling attention n tice,
she made a submission, which was supported
by other members also, fur converting it into
an adjournment motion, I would like
to ha.e your ruling a< to whar would
happen to the calling at'ention.

I can give instances. Suppose atienticn
of the Minister is no* called to the matter
listed in the order paper and he did not
answer, suppose the:e is much trouble in the
House and some members walk out, as
happened today, suppose all the members
whose names are there on a calling atiention
motion—in today's motion there are four
besides Shrimati Tarkeshwari Sinha— had
fallen sick and did mnot attend Pailiament,
the usual practice is to lay the statement in
answer on the Tuble. 1 can give instances.
Previously when Shri M. A. Ayyangar was
in the Chair, he used to admit ooe call-
ing attent'on on the last day for oral answer
and on three or four other calling attention
notices on various subjects the replies used
to be laid on the Table. Should we take it
that the statement in answer to today's call-
ing attention has been laid on the Table ?

SOME HON. MEMBERS : No.

SHRI S. M. BANERJEE : It is a ques-
tion of procedure. I want to make it clear
that I am not against discussion. But this
particular matter is on today's order paper.
What will appear in tomorrow's bulletin
about this ? This is a matter which will be
helpful for the future also, because some
members may come, some may not. In that
case, what will happen to the calling atten-
tion motion that has been tabled ? As I said,
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there are instances when calliog attention
motions have been answered, without atten-
tion being called, as the replies were laid on
the Table. I can quote several.

SHRIMATI TARKESHWARI SINHA :
1 have not called attention. But the matter
is still open. The wording is :

[ call the attention of the Minister
of External Affairs to the following
matter of urgent public importance and
request that he may make a statement
thereon.”

When I do not call his attention, how can
he make a statement unilaterally ? This
sentence makes it very clear.

SHRI CHANDRA JEET YADAY
(Azamgarh) : But she has called attention
now,

SHRIMAT! TARKESHWARI SINHA :
No. [ am only reminding that item 2 is still
alive on the agenda.

MR DEPUTY-SPEAKER : Unless his
atteniion is called, there is no obligation on
the Minister to make a statement.

SHRI KANWAR LAL GUPTA : He
cannot be a self-starter,

SHRI S. M. BANERIJEE : She i: not
calling attention. What about others ?

SHRI SEZHIYAN What Shrimati
Tarkeshwari Sinha bhas said is procedurally
correct. As per the Rules of Procedure,
“'A member may with the previous permis-
sion of the Chair call the attention of a
Minister to any matter of wrgent public
importance,... “Without his attention being
called, the statement canoot be made by the
Minister under rule 197. 1 am not going iato
the details. In the morning we had &
prolonged discussion on this.

1 also bow to the decision of the Chair.
I want to make it clear that 1 did not join
the walk out as it was against the decision
of the Chair. The Spesker himself has
conceded that this matter requires a fuller
discussion.  Therefore, Mr. Vajpayee and
others can discuss with him what form the
discussion should take because they say they
already had a discussion with him. Till then
1 would request you to hold up the Calliog
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Attention motion. All the Members may or
may not call the attention of the Minister,
but even it one Member whose name is there
calls his attention, it is enough. I would
sugyest you hold it in abeyance and allow
the House to have a regular discussion under
rule 193 or in some other form.

MR. DEPUTY SPEAKER : 1 think
when this item came up, the Speaker asked
the Members in whose names the notice
stood to call the aitention of the Minister,
and I think that they themselves said that
they did not want to call his atention. The
matler is over,

SHRI ATAL BIHARI
What about the discussion ?

VAJPAYEE :

SHRI S. M. BANERJEE : We wanted
to draw the attention of the Speaker when
the House was adjourned to a very Important
issue. We have received messages and
telegrams from various places that people
are being arrested under the draconian
Preventive Detention Ordioance promulga
by Charan Siogh and Co. .

SHRI SHCO NARAIN (Basti) : You

are in his company, you are one of his
colleagucs.

SHRI S. M. BANERIEE :
withdraw my share.

I made a definite statement yesterday
that this is in the know'edge of this Govern-
ment. [ winted the Home Minister to
clarify the position that the Union Govera.
ment has no hand in it,

I want to

MR DEPUTY-SPEAKER : He should
conclude.

SHRI S. M. BANERJEE : Kindly hear
me. We are going to be arrested in two or
three days. The question is that this Ordin-
ance has been promulgated for curbing
Naxalites. The PSP, SSP and other parties
are engaged in various movements. So. I
would only request you to esk the Minister
to make a statement so that we may know
whether the Centie has any hand in it. We
definitely think that Mr, Charan Singh with
his minority Government cannot function
unless he is backed by this Governmeat.
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! $aT WW 9| : W9A EWER-
‘oA ¥ qgr ghm i faeet ¥ fra welt %
q § @iy fresdt wradgT & &fen
8 & Yreia o FIe mm o ogrEA
72 g9 ¥t y@ gIATH 9X q3 § AW
feoet ¥ & AT T A A4 ®@F F
FHFT gag & ¥ FT AW AT g1 N
gw FgAr gg & fF feest wrooiiaa
& A9 Fga gz fdq mENEr iz
TG &)1 feedt Frditag w1 2w 0
T dzw wAAdz RN AT R Afew az
® @ Y 2 zafan fx oz wxaw
AN ¥ 2 5f5 #renima § g
wodiF w1 7g ¢ Taf=u wage 91 azam
FAF fau o o5 w7 Fg T
fex $3 7 & 1 ) 9771w 2, 72 939
agi fear or wrd wF fAAg
ST FT R E ) A Wi F7ar g o g
WEIAT T@ I ¥ OF g9 3 |

ot wAsex fam (Teg7) @ Sqveaw
gE, TF &l gW anii & arg seam
EUT 21 ¥ 83T & ot fagmger 2,
wu% fram 380 & gaifes wroa ot
®t ufaniz § s g ot 35 401 7% 3w
WY 1T ®TAE A fagre 21 Afwy 9@y
ag W faar 2 5 f1E qur wez &g mn
WA @) ow" W qu a7
aT wow ¥ a7 fagrt ¥ &Y gEwa asr
® W @t & weagme, at fage & gaw
A, ST A-AR FAAT Y guy ¥ 7@ §
% g0 a2 9T Ia% faeg Q1w @ ¥ ukx
g9 Al 7 8% & afgiaa faar ...
(vwwma) o AweT o & fF e
wfr%3 aTEa a% g I 9GO & f g
g s & e g

aix fegeam N 9w @R 3
wea ¥ U% wax g § 1 9N ag
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¢ ¥ dgwr anfee off wvdlm owa
# g A¢ wdr & & 9 et 5
6 F | Ag TW 9T W AT @ &
T qast 74 & fgegeAm Y avat waq
Farf 7€ & | ST FFT ;A 9T FE
it At 1 faddY 2w & |7 ezew afgina
XAy AfFr R gm ¢ 5 fegam
FT N7 oF 1 eI F ogwmy wA
Tl 9x " Ag @ F o g fE
fow fa7 fergeara Y awdy fasi fadw
F o {oangd, w feq ot ag af
A1 (wmwamw) WA qg HIFT
argfaee ol #t qadig sma T AnE EAY |
(zmaam)

J9TEqE RENAT : WS WET

=t wAsae faw . garemm waiET,
4z amE gart fag gy &1 gata
99 gH "I FEdequet ¥ and, an
99 g4 H1 yEd HAL A wig w0 7
T FET AVET AN § AT A AFY
F1 TR faar i (sgaww) Sremm
wEIET, WA TAET T FALX | (eqaw)

SHRI RANDHIR SINGH (Rohtek) :
What is this happening, Sir 7 We are not

going to hear all th:se abuses here.
(dnt *reuption)

ot wAsaT fas : ww

MR. DEPUTY-SPEAKER : Nothing
will be recorded. (/aterruptiors) 1 have said
that nothing is recorded, (/nterruptivns).
Mr. Misra, if you insist on obstructing the
proceedings of the House, I will bave to
pame vou. ([nterruptions)

ot wew fagrd awddt @ goTEE
Agey, § UF TIHT FT AW SITMET
wgaT § | (wwwwmA) At fw W )
ggafa & @ 2 afx I smww ¥

**Nol recorded.
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€ ger gafasws g1, @ 98 < fadw
gFz a7 91 awar 91 S IAF Fgr o0
aFar ar fF ag 99 Wi A1 AU A
T 9 94 weT F) qo@ A AF ar w9
§39 37 T F1 e @ fAwTe awq
9, AfFT =19 ¥1 7g FgaT e ITFT AR
wrow & gzt A frar @ s @R
stia & wradla wzeql &1 ag waAT 6
(swaum) Sarswer wgvew, & A0 @vEar
g9 97 ¥ nuady wmar 1 g4 fEa
a1 &fET g gdadta wrar &1 g9
frar snar § &) sewr guc Az AN i fE
9 FHETA qqH FE A wifygar
I ATAT A H7A F ¥ 9BT FT GF 2T
Afzq 1 s R fasy ¥ A5 amfaaas
arg ®3 & N FiwG ® w2

Aot fag 0 oge azim ad
H4r...

&t wza fagr aodd - gw gAE
99T A FT Q] & | AT oy T 4
Fg 5 9@ #12 a9, gu gw fag wr
¥ ot faegr T

MR, DEPUTY-SPEAKER : It is true
that at the beginning 1 had permitted Shri
Misra to make his submission. But when 1
told him that he should stop because he was
going beyond and saying certain things which
should not be said, he did not stop. At that
time he was speaking without my permission
and he made certain remarks that anooyed
the Members of the House.

SHRI RANDHIR SINGH :He made
some very humiliating and objectionable
remarks.

MR. DEPUTY-SPEAKER : I have szid
that that portion of his speech which he
made without my permission will not go on
record.

st Tk fag : 3-8 arfan & ardr

SRAVANA 16, 1892 (SAKA)

ot wATY faw W weft EY
Fifr &Y wrr Tfge. . (sqwem) ..

MR. DEPUTY-SPEAKER : If members
speak without the permission of the Chair,
nothing will be recorded. If you all kindly
sit down and get up one by one, I am pre-
pared to listen.

Re. C. A.

SHRI N. K.P. SALVE (Beul) : My
point of order is that the hon. Member was
making very vehemeat criticism of the Prime
Minister,

MR. DEPUTY-SPEAKER : That is not
on recotd aod nmow you are (rying to
raise it.

SHRI N, K. P. SALVE : To the extent
it was a political criticism we have pothing
to say.

MR. DEPUTY-SPEAKER : When there
is nothing on record you are making thiogs
worse by referring to them,

SHRI N. K, P. SALVE : When a viola-
tion of the rules of pracedure was involved,
you asksd him to resume his seat. But he
would not listen and he would not abide by
your ruling. The language which he was
using personally against the Prime Minister,
particularly the one word which he used,
was not only unparliamentary but highly
abusive and derogatory to the House and to
the entire womenhood, Therefore, 1 move
that the member may be suspended for a
period of seven diys.

MR. DEPUTY-SPEAKER : I take no
recognition of anythiog said about those things
which have not been recorded.

SHRI RANDHIR SINGH : He must
be warned. Give him an oral warning. You
cannot encourage him.

SHRI SHEO NARAIN : No ; nothing
is on record.

st Wiw swIW wrt (gOFETR) :
Jareqe wEET, WAl gWA qrF ® A
faorg gare ot aegem feda & qw w¢
a1 § g ag weaguer fear  fs
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[t sw sFmr @]
fagal & aiffer & T ¥ 7@ FR =
IR RRHF ar@ad ¥ gawwmi
FT & WA Z W § WX I gAEq
# gark wrew fafame 9k gw fafrex
# gwedl & wa {28 18 § | gaR gare
T A F IA FT FI1§ Jaqrd Ag fear
sar g ar & ag sgm ww@ar g fF
T R 9T T 5 @ =
aoq gaE™ &1 war & fzar @ ¥ =g
FAE AL | AW WX § W IFICF
aerd arffears & QA2 F1 A faar
sw[Ar Fifzw

SHRI MANUBHAI PATEL : I do not
wan: 1o discuss whatever is net on the record
but while this discussion was going on, the
hon. Member, Shri Randhir Singh made
certain remark against Shii Janeshwar Misra
which i highly objectionable as far as the
proceedings of the House are concerned ...
(Interruptions).

MR. DEPUTY-SPEAKER : In all the
confusion it is difficult to say who said what,
but .f any such remark was made by
Shri Randhir Singh, tlat shou!d mnot go
on record.

SHRI BAL RAJ MADHOK (S:uh
Delhi) : Sir, just nuw we had very urseemly
and unbecoming moments in the House.
Certain things were said which, I wish,
were not said. But tl.ey are not on record
and therefore, are not a part of the procee-
dings. But my submissicn to the whole
House, through you, is trat we have our
differences with ths Prime Minister—
we criticise her very bitterly ard she criti-
cizes us bitt.rly : that is a political game—
but, at the same time, even by insinuation
or iodirectly anything which might reflect
on the personal character we would not like
to be said. 1 have mysell used the term
‘political immorality’ and 1 thiok, it_ is
perfectly parliamentary because we _bl:llc_va
that her conduct during the Presidential
clection was politically immoral. But that is
a different thing. My submission is that it
should be an appeal from you—and I also
appeal—that anything which reflects on the
personal character should not be said.
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st O Juw  aEE (wrast) -
sifafer Falifadt 91w fg=r & a7
FET ? ag fedr % 7 faar ma g &
& a7 |

MR. DEPUTY-SPEAKER I fully
reciprocate the sentiments of Shri Bal Raj
Madhok and, I think, the whole House
should agree to this. Whatever be our
poliiical differences, we should not say

anything per:onal against the character of
enyone,

W s faw o ogw & 3@ oW
aTEAS TEY FRT, 98 7% 1 fHa garg #°r
qar & A Wra?

SHRI R.D. BHANDARE (Bombay
Central) : On a point oi order, Sir. If the
Speaker or the Depu'y-Speaker or the
Chairman in his wisdom orders that nothing
should go on record, can any Member in
that event, because it is not going on record,
use any abusive or filthy language that he
likes and could it be tolerated by this
House 7 It cannot be tolerated, 1the
Speaker will be within his rights 10 name
the person concerned or any hon. Member
of this House will be within hi: rights to
move that the Member be named. What
would be your ruling in that event ?

MR. DEPUTY.SPEAKER : The first
point that Shri Bhandare raised is that even
if things do not B0 on record, can any
Member use any filthy language ? My own
feeling is that he should not. But I have no
mechanical means from here to check the
Member...

SHRI R. D. BHANDARE : You have H
there are the Rules, The motion bas been
moved that the Member be named.

MR. DEPUTY SPEAKER: If I have
some mechanical means by which I can
choke the woice of the Member before he
can use that kind of language, I can do
that,

SHRI R. D. BHANDARE : 1 am aot
talking of mechsnical means. You follow
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the Rules. I sm simply referring to the
Rules  Even if nothiog goes on record, if
a Member uses any filthy language, what
is tke remedy that this House can adupt.
The rzmedy is that any Member can get up
and move hat the Member be named. Mr.
Randhir Singh has moved the motion.

SHRT RANDHIR SINGH : 1 have
moved it and I again move it.

MR. DEPUTY-SPEAKER : 1 have to
con:ider this maiter a little more carefully,
moving & motion that the Meaber be
suspended

SHRI RANDHIR SINGH : That the
Member be named.

MR. DEPUTY-SPEAKER : That may
indirect!ly mcan taking recognition of what he
has said. I do not want even that.

SHRI R. D. BHANDARE : I am not
talking o! any record. This matter must
be thrashed out completely and perma-
nently.

MR. DEPUTY SPEAKER : Will you
kindly listen to me ? If a Member continues
in obstructing the proceedings of the He use,
either by using filthy language of anything,
it is within the power of the Chair and the
House to take whatever aclion is possible
sgainst him. But il you wsant to raise a
limited question that it should be dis-
cussed ..

SHRI R. D. BHANDARE ;: No discus-
sion The motion has already beea moved
that the Member be named,

MR. DEPUTY-SPEAKER : Nothing
bas gone on record. The House should
reciprocate the sentiments expressed by Mr.
Bal Raj Madhok, From pow on, let us
take a lesson that we should avoid saying
anything that is personally against anybody,
Let the matter end there.

.

st ot fag : fedt wfigT wgw
& o @ £ & fAQ gg am@ A g
@ g, foad oft wdslter & ofresd agi &
fgraI N wam & 02§ o
avardt o 7@ T @ F AT g
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TP gk 99 gAR J@ W 9T 7O
ot & fAg oY gardr et e e § Wk
T gra9 ®Y oY AT ¥, ww aw § war
ST | 9T FY G § oF omy Shgdew aq
mar g & &7 gege Wk gfam
TEIAI FON, ITR qar & 741 § fF
few atg & ggfufade fem o &, &=
o WrE 7 far, wa ga W¥e dray Wrg
W SHY U ) gedArT w7 | & qEAn
aar g s amw & g g@d far sm
gorar @ P gad A wmo s SR
WARTT FT arfF At yE@r drw T 9q
a%

SHRI S. N. MISRA (Kannauj) : As per
the orders of the Chair, nothing has gone
on record. But we have heard what he
has said. It may be outside the record.
If the Member apologizzs for what he has

said, the whole chapter may be closed.
(Inrerruptions).

SHRI SHEQO NARAIN : When there is
nothing on record, you can do notaing.
They also wuse filthy language They
should close the chapter. 1 suppoit
Mr. Madhok, The Prime Minister is the
Piime Minister of the whole countiy. We
will hooour her., We will not allow any-
body to use filthy language against hcr. But
have control on yourself.,

st iy qaw  (@Tena) @ ITeE
AEY, OF AAAI #ET d A §E w70
IEH! w9 usAesy & fEan, 99 9
g% ®1€ T A &, W@ o aT wg
T T Jaar, AT OF ad aw 1w
g 34 ¥, gardt gewfa ¥, gw wfgamal
F good T &, 39T W@ FIA H A A
fgard § woieT # st agd gk
g arg A § | AT A% W A @
gew A gw an &1 @ Ag gh dar
st St awer waYE ot § W6 faar g,
# argan § fr g fadsd Y e @
fay @A ST & & 5 wam
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e} 7 aF, a<AT a7 &) At awys § 907
WaAMageE At w8 § A A
AT Q.. (W) T gl
A )
SHRI S. KUNDU (Balasore) : After

what Mr. Madhok has said, is there any
pecessity for this, Sir 7

W U ¥a% areg: T S| $
wErare ¥ am @) @ g, fagid @y
6 miw %1 afgar #rax ¥ =fEr 7TV
qr...(*waum). ..

SHR1 BAL RAJ MADHOK : My hon.
friend. Mr. Shashi Bhushan, used the term
‘Gali Bakna'. That is also equally bad.

I request him that he should also not use
that language.

MR. DEPUTY-SPEAKER : Kindly with-
draw it.

SHRI SHASHI BHUSHAN :
draw it,

1 with-

14.47. hrs.

RE. PREFACE TO THE FOURTH
FIVE YEAR PLAN
ot fagmsx Wt (Wyadl) @ Ineae
®e\ey, HIEWR 3 9T A AIET WME ATET
W wwrwigar g, fag & g g9@
% 9t goadia dr9ar &1 NEw G A
e @ W E ) ST "Iy,
ag aga frafen g 1 <Ydr geadi
e fogy &7 ¥ dm A o€ oY, S8
A qr—"a\q gaqdly HErn, 1969-
1974" fa 9T W4T WAX TATE AT §G
fiedt & arz wgw A 1 @ @ W fw
A £y il g9F A & T W
o frar nar §—
“That the Fourth Five Year Plan
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Fourth Plan 82

1969-74 laid on the Table of the House
be discussed.”

W oI AW &, IUTHE ARIET,
Fourth Five Year Plan 1969-74.
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